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[ Sliri Om Mehta ] 
the Orissa cyclone, I assure my hon. friend, Mr. 
Lokannlh Misra. chat we arc equally concerned 
about the calamity that has befallen Paradeep 
and the neighbouring areas and il is due to this 
that in spite of today being P. M.'s birthday, the 
Prime Minister has gone there and cancelled all 
her engagements and functions which were to 
be held today. I promise him that I will provide 
some lim  for ihe discussion. 

Secondly regarding the privileges of the 
ICS, I assure my hon. friend, Mr. Bhupesh 
Gupta, that we will (ry to introduce this Bill 
during this session. 

About the Constitution (Twenty fifth 
Amendment) Bill, he has given sonic of his 
views about clause 31(c). I will convey those 
views to the Government. 

About (he Constitution (Twenty sixth 
Amendment) Bill, about the privileges of the 
princes, it has already been introduced in the 
Lok Sabha and as soon as it is passed by the 
Lok Sabha, we will take it up in this House and  
see that it is passed. 

SHRI BHUPFSH GUPTA : About the Press 
thing ? 

SHRI OM MEHTA : It is not on the anvil as 
yet. The only information is that it has been 
referred to some committee, but I will convey 
the sentiments and views which have been 
mentioned, to the Government. 

SHRI BHUPESH GUPTA : Then the 
Government should consult us. Those who 
stand for implementation of the recommen-
dations of the Press Commission should be 
consulted. 

SHRI OM MEHTA : About Shri Sitaram 
Kesri's case I do not think we can give any time 
for discussion. But, Sir, it is for you to see 
whether you can provide   some time. 

SHRI SITARAM KESRI : It is a very 
important question. 

THE DEPUTY CHAIRMAN : Freedom of 
the Press is undoubtedly an important question. 

RESOLUTION     RE       MEASURES     
FOR RETURN   OF    REFUGEES   TO   

BANGLA DESH WITHIN A PERIOD OF 
THREE MONTHS 

SHRI DEV DATT PURI (Haryana) : Sir, I 
movf the following Resolution : 

"This House, 

taking note of the diabolical crimes 
committed by the Yahya regime on Un-
people  of  Bangla Desh amounting   to 

ocide on an unprecedented scale; and 

taking further note of the fact that hy 
pushing about a crore of refugees into 
India, Pakistan has committed aggression 
against this country ; 

is of the opinion that Government 
should take appropriate and effective 
measures to ensure the return of these 
refugees to their hearths and homes in 
safety and in honour, within a period of 
three months." 

Sir, the House will recall that in the month of 
May this year I moved a Calling Attention 
Motion drawing the attention of the Govern* 
ment to the grave situation arising out of the 
heavy influx of refugees from Bangla Desh to 
India and requested the Minister to make a 
statement thereon. Sir, after recounting the 
number of refugees that had been coming in and 
which totalled about 34 lakhs at that time, Shri 
Khadilkar made a significant statement. I quote: 

"The Government of India hope that 
these refugees will be able to return to their 
homeland within a period of six months or 
earlier as soon as favourable conditions are 
available in F.ast Bengal." 

This was in   the  month of  May,  and now six 
months are over, 

SHRI BHAGVVAT DAYAL (Haryana): 
Nine 

months  

SHRI DEV DATT PURI .• The refugees haw 
not only not returned but the situation that 
confronts us today is far more serious than ii 
was six months ago. The number has gone up to  
nearly a  crore;  There  is tension on the 
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border and Pakistan, as I have stated, is com-
mitting aggression in more ways than one. f, 
therefore, thought it proper that in this first 
opportunity that the House is getting on a non-
official day, I should move a resoluliom and 
draw the attention of the Government to the 
situation as we face it today. It is also necessary 
that this question should be considered in a 
comprehensive manner. 

History    is    replete   with    instances  
where 

majorities have oppressed minorities. But in the 
twentieth century cases where the minorities— 
racial, religious, political or any othei—have 
oppressed the majority arc relatively fewer 
and farther between. The most notable case of 
the minority oppressing the 'majority, that I can 
think of, is that of South Africa where the basic 
human rights of the majority population arc 
being trampled under foot by a racial minority. 
Sir, there is hardly a session of the United 
Nations when this injustice clone to the 
majority is not condemned in one form or the 
other. 

Then, Sir, there is Rhodesia wallowing in its 
unilateral Declaration of Independence imita-
ting and emulating South Africa, and turning 
itself into a pocket edition of South Alriea. And 
finally, Sir, there are Angola, Mozambique and 
other territories of the Portuguese, dying out 
embers of feudalism, medieval in outlook and 
trying to perpetuate 16th and 17th century 
conditions in the 20th century. These are relics 
of the days gone-by and are destined to die out 
before long. 

Hut something more barbaric and medieval ij 
raising its head right here in our backyard. 
Elected representatives of the people are being 
ground down under the heel of the Jack boot. It 
is noteworthy that the decision to hold these 
elections was Yahva Khan's. The prescriptions 
of the franchise were determined by Yahya 
Khan. The delimitation of constituencies was 
also done by Yahya Khan, And finally, what is 
most important, the elections were also 
conducted under the martial law regime of 
Yahya Khan. Then what happened ? The people 
of what was formerly East Pakistan returned a 
clear and unequivocal verdict in favour of the 
Awami League under the leadership of Sheikh 
Mujibur Rehman. And he obtained a majority 
not only in what was at that time a province of 
Pakistan but in th<-Pakistan Assembly as a 
whole. He  was entitled 

to become the Prime Minister of Pakistan and 
to take over the conduct of the entire affairs of 
the country from the martial law authorities. 
Then the floodgates of tyranny were thrown 
open. By the employment of modern weaponry 
defenceless people have been slaughtered. The 
minority seeks to perpetuate itself by decima 
ting the majority by murder, rape, arson and 
other forms of terrorism. It is difficult to hud 
parallels of this tyranny in all history. Yahya 
Khan has trampled under foot the laws of God 
and man. I am not discussing recognition, Sir. 
when I ask the question, what is Yahya Khan's 
tide to ihe throne he occupies? How did he 
come to occupy it ? How did his predecessor in 
office come to occupy that throne ? It was by 
the same military might that he is utilising in 
a ruthless manner today to keep himself in 
power. Sir. ii seems to me that the military 
rulers of Pakistan feel that they possess the 
divine right to rule Pakistan by the simple 
de\ i( it of chopping off the head of anyone who 
questions that right. I said I found it very 
difficult to find parallels in modern history. 
The nearest I can think of or remember was 
the self-styled Hcrrenvdk, the Nazis' theory of 
superior race, with Hitler at the head. But 
where the scale of operations is concerned, 
Hitler at his worst was perhaps a suckling babe 
compared to Yahya Khan and his gang. Sir, 
Bhutto the other day threatened that the 
Ganga and the Indus would How with blood if 
hostilities broke out between Pakistan and 
India. Is he blind to the blood that is llowing 
down the Paduia even to-day ' Is he unmindful 
of the fact that every   street .ook, every 
corner of Bangla Desh  is   to-day    llowing   
with human blood ? 

It is obvious that Yahya Khan must have 
been advised b) die sycophants with whom he 
has surrounded himself that the Awami League 
would probably be routed at the elections. 
Otherwise he would have never run that risk. 
He is now trying to undo the elections In mere 
force. It is clear beyond doubt that this is a 
futile exercise. 

While mis gruesome tragedy is unfolding 
itself in our backyard, what has been the role of 
the rest of the world ? What has been out-own 
conduct in this matter? Before expressing any 
opinion or any view with regard to the role of 
others, h is only right and proper that I should 
do some introspection and examine what has  
been  our  own   conduct  in  this    matter. 
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Pakistan has come out with the   theory that we 
have   influenced  their  elections.   I think they 
said it in  the United   Nations  or  somewhere. 
The only way in which this country's inlhiencc 
could have, worked  in  regard   to the elections 
in Pakistan is that we  have  shown to the wide 
world that Hindus  and   Muslims   can live like 
brothers,  that  nationhood  does   not  go  with 
religion   ami   thai   backward   and   i l l i terate   
as we are,   we  can still  function  as a 
democracy and maintain  our  basic   freedoms 
and basic rights. If this lias inspired the people 
of Bangla Desh, we plead guilty   to the  charge 
of having influenced  their  election, but  hold  
our heads high in doing so. However, we cannot 
possibly help if our example  creates 
impressions  which are not   very .helpful to  
military   dictatorships in Pakistan and 
elsewhere in the world. 

Then, we opened  our doors to   the millions 
of refugees that  came in   and   are  pouring in 
even today.   Should we have barred our 
doors? That is  the   First question. To  thai  I 
pose a counter question.   If a    bandit  entered    
your neighbour's house and started to kill and 
maim and if a few   defenceless  women ar.d  
children managed to escape,  would  you then 
shut your door agains them?  Could  you  do 
that even if your   heart was of stone?   You  
would be less than  human   ami  less  than 
civilised if you let that  thought  enter  your 
mind   for a moment. Our Government would 
not and could not turn these   people   back.    
The  only way  to  do  it perhaps would have 
been to  open fire on those that had  escaped  
death  and  dishonour at the hands    of   
Vahya's hordes.   Our Government could 
never have done so and   no Government in   
this  country could   have   done    it.     Our 
country would   not  have stood  for it and our 
Parliament   would  no1   have   stood   for it. 
It would   have    been   contrary  to  cur   
cultural heritage and our traditions.  We have  
done the only thing that we should have   by 
the freedom fighters. We   opened   our  doors   
to  them and tried to provide diem with the 
barest minimum necessities   of life  at a  
subsistence level. And sometimes  we   have 
failed even  in doing that. Wc  managed   to 
keep  them alive—not all   of them   I   am   
afraid.   But   that is  about all wc have been 
able to do. Alsn » e have endeavoured   to  
draw  the    attention   of the  rest of the world 
to  this gruesome tragedy   and    to all the 
difficulties that this has created lor us. 

Let me now verj briefly  examine   whal 
has been the reaction of the other   nations.   
Let me 

ike die richest and perhaps the most powerful 
ation   in   the  world,   the    United   States   of 
niict ica. They gave us  some   financial help to 
)ok after the refugees. But   they ga\c arms to 
'akistan to be   used  against  those  defenceless 
icople.   There   is  a  sayign—to hunt:   with the 
ound   and   hide  with   the   hare.    If it    ever 
pplies to the conduct of any nation,   it applies n   
this  instance  to    the    United    States   of 
\mcrica. They gave arms to Yahya  to kill and 
naim  and   gave  money   to  us  to  help those 
People   that   managed    to    escape.   It   is  
like Muting  oil  on   llamcs and  then offering 
first-lid to the  burnt.   They  are   trying   to   
hedge lln- bull and the bear on the stock market 
at the same   time.    And   I    am  sure  that  
they   are going to befriend neither the people of 
Uangla Desh nor the, people  of Pakistan   in   
the lone run. In fact I would say that this is an 
example of Dollar diplomacy run amuck. The  
people of bangla Desh.   the   people of  India 
and in fact the   people  all   around    the   globe   
who  love liberty will   never forgive  the  
conduct of the Unilel  States of America  in 
giving  arms to Yahya Khan at the present 
moment. 

We keep on hearing about supplies that are 
in the pipeline. The pipe must be as wide as 
tin- globe is at die Equator, because it never 
seems to end. What a pipeline ! In the sharp 
contrast to the conduct of the United States, the 
USSR has showed an understanding of the 
aspirations of the people of Bangla Desh. They 
saw that the freedom struggle cannot be sup-
pressed by force of arms. And, Sir, the might 
of all the weapons cannot silence the voice that 
cries for freedom. They realised our difficulties 
also and extended their hand of friendship 
openly and publicly. Sir, this was not done by 
means of cleverly-worded communiques which 
sometimes mean different things. Every time 
you read them and often times do not mean 
anything at all. This was done in the form of an 
open treaty, unequivocal and clear, proclaiming 
to the wide world that they are extending their 
hands of friendship to us and wc naturally 
grasped it. 

Sir, 1 am not going to discuss the Treaty in 
any detail. But, Sir, I will deal with only one 
question. Is the Indo-Soviet 1 reaty directed 
against anyone ? Of course, it is. Most 
positively ii is directed against those that cast 
an evil eye on India and who have only evil 
intentions towards the integrity  of this    
country    and   towards   the 
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aspirations of the people of Bangla Desh. Sir, 
they say that China has been supplying arms 
io Pakistan. In the recent past, their attitude 
seems to have undergone a change, because a 
thaw seems perceptible in their relation with 
us and T have every hope that we will do 
everything we ran ID lake advantage of all the 
opportunities that present themselves to 
improve our relations with China. Sir, I will 
only make a very brief observation now. It 
was said in the newspapers that some 
Taiwanese got some visas much against the 
wishes of this Government and against the 
declared policy of ours. I would call it most 
deplorable and I think some kind of 
bureaucratic bungling has taken place 
somewhere. Sir, our relations with China are 
always important to us and al a time like this 
they are very important and 1 think that we 
should be able to do something instead of just 
silling back and saying that some officer in 
Thailand or Bangkok made this mistake and 
so all this has happened. 

Now, Sir, I will very briefly examine the 
altitude of some of those who are actually 
aiding and abetting Pakistan. At a time like 
this one has to face the realities. I said that 
some are aiding and abetting Pakistan. The 
foremost among them is Iran. The Shahenshah 
of Iran has himself declared that he is hundred 
per cent behind President Yahya Khan. One 
has only to examine as to what is it that binds 
President Yahya Khan and' the Shahenshah of 
Iran,   ll is true lhal both are Muslims. 

SHRI C. D. PANDF, (Uttar Pradesh) : He 
is a Shia Muslim. 

SHRI DEV DATT PUR1 : The only thing 
that is common between them is that demo-
cracy is unknown both in Pakistan and in Iran. 
But the similarity ends here. The Shahenshah 
of Iran is by all accounts an enlightened ruler 
who has introduced laudable reforms in his 
country whereas President Yahya Khan 
presides ovei madicval regime which Into 
depend upon tyranny to keep i tse l f  in power. 
Sir, it is amazing that in the second half of the 
twentieth century, the very fact that the 
Shahenshah is a Shia Muslim should make 
him oblivious of the massacre of the people in 
Bangla Desh who are predominantly 
Muslims. 

SHRI K. P. SUBRAMANIA MI.NON 
(Kerala) :   He is an \rynti. 

SHRI DEV DATT PURI : Hitler also said 
that he was a super-Aryan. Sir, some 
knowledgeable circles have it that 
approximately 40% of the technical personnel 
in the Pakistan Air Force were bangla Deshis 
and it is repotted that Iran has not only offered 
aircraft and other military hardware to Pakistan, 
but also personnel lo man the aircraft. 
Therefore, lei us not underestimate the help that 
Pakistan receives from Iran. They have a 
common land frontier, they have a common 
railway line across and they have a base at 
Zahadan where the Pakistani aircraft are being 
serviced even today and they recently held joint 
air exercises in which the Iranian aircraft and 
Pakistani aircraft took part. W'hal I am saying is 
this : Let us not be unduly upset about this. But 
we must take note of all these things and be the 
wiser by them. Any other course would be to 
our own peril. There should be no question at 
all of ' 'business as usual" where Iran is 
concerned. 

Then there are Saudi Arabia and Turkey. In 
fact, the entire  Muslim bloc from Indonesia to 
the Meghreb have shown less understanding of 
the problems of Bangla D^sh and the 
difficulties these problems have created for us. 
Is there no international forum where the 
people'of Bangla Desh or we in their behalf can 
raise the in iller';' The U. N. ? They talk about 
human rights. The General Assembly by a 
resolution set its seal on the principles of 
International Law recognized by the Charter. 
Whi re are basic human rights in so far as the 
people of Bangla Desh are concerned, that the 
united Nations have proclaimed? I believe, Sir. 
that the U. N. is so completely enmeshed in the 
politics of big powers that they seem lo be 
completely emasculated except where the 
Interests of big powers arc concerned. We had 
hopes that they would help when Pakistan 
committed aggression on Kashmir. These hopes 
liav ! been sadly belied. I have not the slightest 
hope that U. N. will help solve this monumental 
problem. What shall the people of Bangla Desh 
do then ? 

Fortunately, a vast majority of nations, all 
around the globe, have shown sympathy and 
understanding even if they have net been as 
courageous as the U. S. S. R. Diplomatic 
niceties find considerations of balance of | 
perhaps prevent litem from being mure out-
spoken and forthright, We must, therefore, 
depend on out own resources. We must help the   
forces of freedom,  of  democracy  aval  "l 
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secularism by giving all-out aid to the Mukti 
Bahini. The time to do it. surreptitiously and in 
a clandestine manner is over. We should give 
them all-out assistance, with others' help, if 
possible—without it, if necessary. Let not 
future generations say of us that we let them 
bleed, taring more for diplomatic niceties and 
an over-developed sense of corrcctitude. 

The verdict of the people of India is clear ; 
the mandate of Parliament is clear. Don't tarry 
now. Go, speak 10 the Yahya regime. Speak to 
thetn in the only language they understand, for 
that alone will enable the refugees to return to 
their hearths and homes in safety and in 
honour.   Nothing else will. 

1 may nou make very brief observations in 
regard to the amendments that have been 
tabled .. . 

Till;   DEPUTY   CHAIRMAN:    Two or 
lhtec minutes move .....  

SHRI DEV DATT l'URl : ... particularly the 
last amendment.' It seems that objection has 
been taken to the word "diabolical". I looked it 
up in the dictionary. I will read out : 
"Diabolical" means ''of or relating to the 
devil...showing cruelly, ingenuity or wicked-
ness". I would be happier if a word stronger 
than "diabolical" could be found. 

Now, the other word that is sought to be 
changed is "aggression". Sir, the meaning of 
"aggression'' again in the dictionary is. 
"offensive anion or procedure, hostile attack". 
It also means something milder : "making 
attacks or encroachments...offensive tactics". 
Now, if we fight shy of characterising the con-
duct of Yahya regime as "offensive tactics", I 
t h ink  wc will have to find SOUK extremely 
mild words. 

Now, Sir. in regard to the last word:- 1.fun 
Resolution, namely, "within a period of three 
months", I have not the slightest hesitation for 
these words to be substituted by the words "at 
the earliest possible opportunity." 

THE DEPUTY CHAIRMAN: Now the 
amendments may be moved. 

SHRI CHITTABASU fWesi Bengal] : Mi. I 
move : 

"That at  the end of the Resolution the 
following be added, namely :— 

"and is further of opinion, that the 
conditions for the return with safety and 
dignity of the refugees can be crea-tr,l 
only by freeing Bangla Desh of the 
hordes of West Pakistan occupation 
army and, therefore, urges upon the 
Government of India to offer to the 
freedom fighters of Bangla Desh all 
kinds of assistance so as to enable the 
Government of Bangla Desh to create 
necessary condition* foi the return of the 
refugees and function as an independent 
Sovereign State." 

SHRI   JAGDISH     PRASAD    MATHUR 
(Rajasthan):   Sir, 1 move. 

"That  at the end of the Resolution  the 
following he added, namely :— 

"and is of further opinion that the 
Government of India should provide to 
the. Government of Bangla Desh all help 
so that they may throw away Pakistani 
forcts from their soil, create, proper 
conditions for the return of the refugees 
and function as a sovereign independent 
State." 

SHR1B. T. KEMPARAJ (Mysore): Sir. I 
move :— 

"That in the Resolution. :— 

(i) in line 2 (Paragraph 1) for the 
word 'diabolical' the word 'heinous' be 
substituted. 

ii) in lines ti-7 (Paragraph 2] for 
the words 'aggression against this coun-
try', live words 'civilian invasion of 
India' be substituted. 

(iii)   in  lines 10-11 (Paragraph  3) 
for the word.-, 'wi thin a period of three 
months' the words 'at the earliest pos-
sible opportunity', be substituted." 

The questions were proposed. 

SHRI C. D. PANDE: Sir, 1 would like the 
House to go back, to the debate that wc had 
about  eight  months   back—I do   not  exactly 
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remember the date, It was 2flth or 29th or 
30th of March—when the Prim - Minister 
made a very strong speech and the House 
also, in all solemnity, passed that Resolution 
Riving full support to the idea of Bangla 
Desh. Not only that ; there was a great deal 
of demand tor recognition of Bangla Desh 
on all fronts including the Government from. 
But now, within the last eight months things 
seem to have changed considerably. 

PTHE  WT-CHAIRMAN"   (SHRI   A.   D.   
MAM 

in the Chair] 

Today  the   emphasis  has   changed.   
Today the    entire    emphasis    is     on    the    
removal of   the    refugees    and    our    
appeal   to  the entire nations of the wold is 
that we are crushed  down   by   the weight  of 
the   refugees.   Km put  yourself in that time,  
say, about  the 30th of March   last,   when  
we math'   that   solemn declaration   to    
support   Bangla   Desh.   Were there the 
refugees ?   There was no question of refugees  
then, in whatever we  did on the 30th of 
March.   There  may  have   been   10,000  or 
15.000 refugees,  but whatever  we did, it  
was on   political   grounds,    for   political    
reasons, when our neighbour was striving for 
independence, when  our  neighbour  was   
striving   for self-determination   and  was 
crushed down by a foreign  minority that   
was ruling  there with its military might 
misusing its  power.   This is why, we  
thought, they were  fighting   that tyranny.   
And today the  situation has   changed. The  
entire  ground  had  changed because our 
Prime  Minister   and   our   Ministers, 
whenever they went abroad—of course they 
made frantic efforts and I commend the i r  
efforts  also—they appealed   that  we  are  
crushed  down   by  the weigh;   of the 
refugees and  we cannot tolerate this situation 
for ever.   May I   ask the Government and   
the Foreign  Minister   whether they gave 
these  eight months   for   the   si tuation   to 
deteriorate ?   From   zero   refugees   when    
we passed   that   Resolution,   today there are 
more than ten million refugees, and in  the 
course  of these eight months you have shifted 
the. ground so  much   that the original  
clamour for  giving recognition   to  Bangla 
Desh, lor  giving   them political  support,   is   
no longer  in the picture, so much so that our 
Foreign Minister, when he spoke  at   the 
party meeting  in Simla, he made an 
astounding statement.   Later  on  there  was 
some contradiction but J do not know   to 
what part the   contradiction   related.   It was 
that we seek   a   solution    of  this problem    
within    the 

political framework   of Pakistan.   If this   is the 
situation   now,  can you imagine, docs anybody 
believe,   that  Pakistan  is now  willing to find 
the solution like that. ?   Ol course   they   say 
we want  a  political   settlement.   ''Political  
settlement"   is a  vague  expression.   Bat when  
our Foreign   Minister   says thai   there should   
be a political   solution   to  the problem   within   
the political  framework   of Pakistan,   it  is a  
thing which we just cannot accept. This is not 
going to fructify and   this is not   going to 
happen and our problem   cannot   be   solved in   
this   way because,   whatever else may   be   to  
the  l ik ing  of Pakistan,  Pakistan would never   
like to give up tin' whole of Bangla  Desh.   For  
thai have   to   do   something    radical.   Fither 
you should   admit   that  whatever you   did   in   
the last week of March was a sentimental  
outburst —and  a   natural   outburst and  later   
on  we found lh'  difficulty.   And   ten   million  
people have  come  on us and we are  groaning 
under the  weight  of that great   burden—or you 
may call   it  aggression ;   it is aggression   of 
course. But this is not going   lo help.   We   
have   given eight   months   but   nothing   has    
happened ; things have become much worse.   
Do you think that  if you pass  this resolution  or 
appeal  to Government that we should solve this   
problem wi th in  three months, it will be solved 
?   1 have no  objection  to   the first  two clauses  
of the resolution ;  they  are all right.   Bui   the   
third clause   is just   a   sort of self-satisfying   
thing— thai   we   have   passed   a  resolution.   
We   have passed   a   bigger   resolution   than    
this   in   the last   week  of March.  Have   you   
made   any amendment,  am improvement on   
the   resolution ?   Have   you   achieved any 
result by that resolution '.'  It is likely that you 
will be making yourself ridiculous by passing 
resolutions. 

The resolution is already passed. Von are 
committed to recognition of Bangla Desh. But 
you have not done anything. Refugees did not 
exist on the 30th of March ; this should be clear 
to the Foreign Minister. This problem did not 
exist then. 

As far as refugees are concerned,—I would 
not take much time, there are so many speakers 
—there are ti.00,000 refugees in Palestine for the 
last 22 years. The United Nation is spending 
huge amounts for the relief of these six ' lakh 
refugees. Could you say to that august I 
organisation that our refugee problem also should 
be brought on par with that of Palestine ?   If 
these six lakhs of refugees  are   being 
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looked after by the funds of the United Nations, 
why not our len million refugees be financed 
and looked after ,by the United Nations ? It 
should be an United Nations' problem rather 
than being your problem. 

But let me tell you, resolution or no resolu-
tion, at least five million of the refugees are not 
going to go back, whatever might happen. If 
the Mujibor Rahman's Government h « 
absolutely secular—we hope it will be—and if 
Pakistan quits with bag and baggage, then, 
perhaps, half the population will return ; but not 
the other half. Therefore, you have to see this 
thing in the light of what is possible. What is 
your strength ? We have seen that. Of course, 
we do not say thai your strength is less than 
ours.   You cannot force   the world. 

SHRI BHUPESH GUPTA   (West Bengal : 
Why are you so   pessimistic ? 

SHRI C, D. PANDE :   Because ws have s-
en their performance during the last eight 
months. 

THF.   VICE-CHAIRMAN    (SHRI.   A   D. 
MAM):   Bhwpesh, is it very important ? 

SHRI C. f>. PANDE:Just as the Palestinian 
refugees are getting funds from the United 
Nations to which we also are contributing, if we 
also get help from the U. N. . a great deal of 
financial burden will be relieved. And what are 
we getting ? Of course, we have got sympathies 
from all over the world. We an-also getting a 
large number of blankets and milk powder : but 
that is a small thing in such a big issue. If one ton 
of milk is distributed amongst five lakhs of 
people, frankly speakit a that does not solve any 
problem. The real t h ing  should be taken up by 
all the nations of the world. But you have not 
been able to persuade them or impress upon them 
theproh lems you have been facing. At (easl the) 
should bring fi on par with the issue of the 
Palest inian refuges. You should take a polit i-
cal action t a i h e r  than just harping on humani-
tarian grounds. Now you have shifted tin ground 
so much that we cannot recognise the i real 
problem that engrossed u.< eight months back. 
That thing does not exist  in your resolu-• ion, 
nor does it ask the Government as to what it was 
doing about things that hap] afterwards. We are 
just chasing a shadow ; of course the shadow is 
very big. 

I support tlu first two clauses of the resolu-
tion Inn the third. I think."is usless, and we 
s h o u l d  find out something else, 

THE VICE-CHAIRMAN (Shir A. D. MAM:    
[ would like to remind the Members 
that in accordance with Rule 161 of the Rules 
of Procedure, the Members should confine their 
speeches to 15 minutes each. 
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integrity of Pakistan 
solution within the frame- 

work o'.' Pakistan 
Smaller th ings    please   smaller minds,   but 
this 

(Joint 

Communique) 

''Settlement'

;7-point  proposal of the Provisional 
Revolutionary Government of South Vietnam'' 

'And   we 
welcome the 7-point proposal of the 
Provisional Revolutionary Government of 
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"Any solution   which  is not acceptable to 
the Awami   League or the  elected leaders of 
'Bangla Desli will not be acceptable to us." 

"7-poim proposal  ofthe Provisional 
Revolutionary Government of South Vietnam."
''A solution in the interest of (he em in: people 
of Pakistan", not Bangla Desh, 

Nothing

short oj' independence.
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THE MINISTER OF EXTERNAL AF-
FAIRS (SARDAR SWARAN SINGH): It is 
absolutely wrong. 1 have placed a copy of m\ 
speei h there. !t is a printed thing. You can 
g l a n c e  through it. 

 

SAKDAK SWARAN SINGH  No, no. ! 
never said that. It was a wrong report a u d i t  
was clarified as soon as it came to my notice. 
There is no question of contradiction because 
contradiction will be when something is said 
and then contradicted.   Here I never said it. 

SHRI HTAMIU l< DAS: Then it is denial. 
We ate used to denials.   Jt is nothing new. 

SARDAR SWARAN SINGH : If you arc 
used to denials, you should accept the denial. 

SHRI PITAMBER DAS : I am accepting it. 

 

THE NICE-CHAIRMAN SHRI A. D. 
MANI) : You have made good points. I would 
request you to conclude in another 3 minutes. 

SHRI PITAMBER DAS : 1 am winding up 
in hardly about 3-4 minutes. 1 am not in the 
habit of taking more time than the Chair 
voluntarily allows me. 

 

 

''any     solution 
even  within    the   framework    of    Pakistan."
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SHRIR. T. PARTHAS.YRAT11Y (Tamil 
Nadu) : Mr. Vice-Chairman, I rise to support 
the Resolution so ably moved and handled by 
the mover, Shri 1). I). Puri, who has given a 
complete factual analysis of the Bangla Desh 
situation. 

Sir, I wish urn to add to any of the facta that 
he has given, but perhaps to make a few 
submissions 10 ihe hon. House in'the form of 
an objective analysis. 

Sir. what has happened in Bangla Desh from 
the month of March and till today is the saddest 
chapter in die history of ibis sub-continent of 
India and Pakistan and litis has happened not 
due to the volition of the people of Manila 
IVsh, but due 10 the primitive, uncivilised and 
brutal attack by the Pakistani military rulers. 
Sir, this has put India, which was obliged to 
receive one crore of refugees from Bangla De h 
in a very embarrassing, difficult and delicate 
position. After all. there is something known as 
human relationship and we could not prevent 
them from coming in, because it is an open 
border ol over a thousand mile in the 1'asi and 
we could not send them also back, because ihey 
would lie butchered by the mi l i ta ry  rulers of 
Pakistan. In thatmanner, Sir, I think we should 
make an objective analysis. Sir, to the 
Government of India headed by Mrs. Indira 
Gandhi this is a test of time as also a test cf 
events. Let us contribute to face the situation 
that has got to be handled in a veiy difficult and 
del.cate manner and Mrs. Gandhi and her 
Government are handling il in the proper 
manner   in try humble opinion, Sir. 

Sir , may 1 -ay thai From the way in which 
Mrs. Gandhi and the Government of India have 
practised restraint in dealing with the Bangla 
Pesh situation and in handling the problems of 
refugees , history will note that she has done it 
as a result of polit ical wisdom and good 
human relations that normally any civilised 
government is expected to extend to the 
suffering sections of mankind ? Sir, may I also 
say respectfully on this occasion th.t the manner 
in which Mrs. Gandhi has handled this problem 
has raised her stature not only as the accredited 
leader of this nation, but as one of the greatest 
leaders of the world today? Sir, the magnitude 
of the problem :>f refugees and the problem of 
Bangla Desh lias ma been   appreciated   or   
understood   by   some 

| We never  hit,  but   when 

we   hit bark,   we hit hards. (7»M     Ml  rings.)

"as need be", when time comes.
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[Sbri R. T. Paribasralhy.] 
here and by many abroad and that Was the reason  
why  the  Prime Minister had to go abroad with 
the message as a true democrat and to tell the 
world leaders as to what exact ly  the position is 
ami   how Ind ia  is   placed   in a tight   corner 
because   ol    the   influx   of   the   refugees   and 
how India is trying to help, solve  the   problem 
without   resorting   to  military means.   That is 
why, Sir. 1 would like to   say   that   when   sunn-
people   thoughtlessly   aecuse  the Government 
of I n d i a  and Mrs.   Gandhi that they should   
have invaded Bangla Desh and should have 
extended all military help to the Mukti Baliini as a 
result of which the Pakistani military rulers   
could   be cleared   from   Bangla   Desh,   they   
do not quite appreciate   that   one  cardinal   
factor   that   will clinch the issue.    Their 
argument is that if  they had   done thai, we would 
not have had this one (ion- of refugees in India.    
Sir. may 1 tell   those critics who argue in that 
fashion that according to the accepted 
international   conventions,  if a territory   is 
conquered, ii is the primary duty of the conqueror 
to  feed   the   population   of thai conquered   
territory i   Sir,   if we had invaded Bangla Desh 
in March or April   last,  instead of feeding one 
crores. ot people today it would have fallen on our 
shoulders, 1   mean,  the  responsibility of feeding 
the 71 cror of peeple of Bangla Desh It is this 
position in which out Government would have 
been placed.   I would very respectfully argue thai 
that was one of the reasons why the Government 
of India did not   want   to  taki military action in 
the month of March or April with reference to 
Bangla Desh.   Sir, the res t ra in t  practised   by   
Mis.   Gandhi   and her  Government  will go 
down in lie records ol' history as a remarkable act 
of political wisdom and acumen, 1 would like   
the   hon.   House   to  consider   the world 
opinion.   If we had taken military action in   
Bangla   Desh,   certainly  the   friendliest    of 
countries and  our  own   friends in the interna-
tional sphere would have branded us as   aggres-
sor. Today, what has happened is—thanks to the 
efforts of Our  emissaries abroad,   thanks   to   
the leadership  which   Mrs.   Gandhi  has given   
in taking this message in the President of the 
United Stales,   the President  of German    
Democratic Republic, the   President   of France   
and   many other  countries—the   work!   opinion   
is   in   her favour,   in   our   country's    favour,     
and     they are     today    very    much    on    our    
side.     She has    established   clearly   m   I he    
international sphere    that     Pakistan     was     in    
the    wrong and     India    was    not     in      the    
wrong.   And that   is  a very big thing to achieve.   
Sir, nun  I 

n  pectfully  say thai a widespread international 
gain for India is better than a positive political 
gain in a narrow Held .' 

Sir. there is also one other aspecl, which I do 
not want to deal with ai length, and that is 
known as military preparedness. We are pre-
pared to meet any eventuality. Ever since the 
Chinese aggression on India, and the Pakistani 
essibn in 1963, we are fully prepared to defend     
die    secur i ty      and     integrity     of   our 

motherland.   Bui in thceveni of our having gone 
into Bangla Desh.   taking  mi l i ta ry   action,   
we should    also   see   that our supplies, 
particularly oil supplies, are s e cu r e    and   well-
founded.   We must   be sure of our oil supplies, 
because one of lIn    countries   which   has    the    
mosi     friendly relations   with  Paki s tan—
Iran   -supplies us the maximum   quantity  of oil.   
Today,  with the lapse  of ti  or  7   months,   
India  has made her position  absolutely  sound   
with    reference    to Defence supplies, and now 
we are in a position, if   i(   need   lie,   rtol   only   
to   leach   a lesson lo Pakistan on (lie borders,   
b»t,   if necessary,   as our   Defence   Minister 
said, we. are prepared to carry the war inside 
Pakistani territory,   to  see that   they   are   put   
on good behaviour.   It was very rightly   said   
by   the  hon.   mover   of the motion   that,   if  
need  be, we will teach them a in their own coin.  
Certainly we are going to   do   that.     Anil    
what the  time     shall   be the House  should not 
prescribe to the Government.   The Government 
has been handling  the position very well and 
very ably  and   I  would only  like  to  add, Sir, 
thai the Prime Minister as the head of 
Government, will definitely   give the   right   
lead   at   the  appropriate   time if the inevitable 
should come, namely the war. We will noi 
hesitate to strikevat our enemy. 

Then- is al.o one other point which many   of 
my  friends   here   have   been  raising   since 
the 
month of March or   April; that   Bangla   Desh 
should     fie   recognized.   Sir,   in  
internationalparlance   if we recognize Bangla 
Desh, naturallythis will constitute an act of 
belligerency,  andthai    cannot    be    disputed  
by   anybody.   Themoon HI we recognize 
Bangla   Desh,   we  wouldbe   at   war   with   
Pakistan.   And,   all  said anddone, considering 
the   influx   from  March   tillNovember,   we   
have   realised in what positioni    '!" ::    ad in 
what position we are todaywith   reference   to    
the    international    publicopinion.   And   I   
am afraid that the critics willfeel thai what ihej 
have   laid   wan wrong   and 
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what  the Government have dour   is perfectly 
right. 

Sir, there is only one other matter which T 
would like to refer, and thai is the matter having 
been taken to the world forum. Today the world 
has recognized our stand as conct t ,  —though it 
might not have come forward with the required 
financial help. But the moral support that the 
entire nations of the world— barring- one or (wo 
countries—have given to India with reference to 
the Bangla Desh issue, is something that has 
established the correctness of our stand and tlie 
falsification of Pakistan's case. Well, this is a 
very big thing in international sphere. Now, we 
are in a very firm position. If, in spite of it, ihe 
Pakistan: military rulers are going to play the 
trick witli us, I can only say that our Army and 
Air Force are ready 10 meet the challenge at any 
lime, and once for all, Pakistan will be pounded 
and Bangla Desh will be in the hands of the 
Bangla Desh people and not an inch of Indian 
territory will go to Pakistan. 4 p. ni. 

Our army is in full command and armed 
conflict will be our last resort. I hope Pakistani 
military rulers will know their game well and 
know the mind of the people also, They must 
also realise that we are one nation and our 
leader is a very great leader and that our people, 
irrespective of party affiliations, have given her 
massive support in the matter of defending the 
integrity of the soil. We will rise as one man 
under Mrs. Indira Gandhi to teach a good lesson 
to Pakistan by which we will be able to solve 
the  Bangla Desh  problem  once  for all. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Tyagi, please do not interrupt 
him. 

SHRI DEV DATT PURI : Sir, if I may 
explain this matter, it will remove a lot of 
misunderstanding. My resolution was in 
English and there has been an error of trans-
lation.    1 he original resolution says : 

'Making note of the diabolical crimes 
committed by the Yahya regime on the 
people of Bangla Desh amounting to geno-
cide. . ." 
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SHRIDEV DATT PURI: And this is the original 
resolution 1 have submitted. I did not submit it 
in Hindi. 

SHRI PITAMBER DAS : That is very 
categorical. 
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SHRI BHUPESH GUPTAi One thing is uite 
clear. Mr. Sarclesai will take as much me as 
Mr. Rajnarain takes, not a minute lc*s. 

SHRI  SHEEL BHADRA YAJEE :   On  a 
oint o)' order. Every Member is given i 
minutes, How many minutes have you veil 
him ? 

THE   VICE-CHAIRMAN    (SHRI   A.   D. 
ANI) : I have given him 2<J minutes. 1 want 
s support of the House. Mr. Rajnarain. I nt 
you to conclude. 

SHRI   BHUPESH GUPTA :   It is a serious 
speech.   Let hint make it. 

SHRI DEV DATT PURI : There should be 
some limit to this, Sir. 

{InUrmptms) 

SHRI  BALACHANDRA  MENON : What 
is all this ? 

(Interruptions) 

SHRI G. A. APPAN (Tamil   Nadu) :   Sir on 
a point-of order. 
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THE     VICE-CHAIRMAN    'SHRI A.   D. 
MAN!) : Mr.   Vnjee. 

SHRI DEV DATT PURI: Sir, I rise on a 
point of order. That part of the speech should 
nol be recorded, 

SHRI BHUPESH GUPTA : How IGOR do we 
continue ? 

THE VICE-CHAIRMAN : We continue till 
.") .00. and we adjourn at 5.00. 

SHRI BHUPESH GUPTA : This debate I; to 
continue, if you have to observe the rule. It 
should continue till we have had our say. We 
shall yield to others. Let the Congress Members 
speak as long as they like. There is no objection. 
But I would request you not to adjourn the 
House at 5.00 and leave the discussion for 15 
days later. The kind of speech that Mr. Rajnarain 
has made must not go unchallenged. That will be 
challenged by our party speakers. After that the 
House will adjourn. Otherwise, I will say that 
you have violated the rule. 

 

' uucnitj'iiiiitij 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI): Please, please. {Interruptions) When 
the Chairman is speaking, he must be given his 
due respect. About the reply to be given by the 
Communist Party, if the House has no objection, 
I would like. .. 

SHRI BHUPESH GUPTA : I have no 
quarrel.   Enough have! heard . . .  

SHRI PITAMBER DAS : Sir, 1 nave a sug-
gestion. 

SHRI  BALACHANDRA   MENON:    Wh\ 
is it that our party is not allowed ? We are 10 ; 
his party is also 10. Why is it that we are not 
allowed ? 

SHRI BHUPESH GUPTA: Mr. Rajnarain's 
speech is a positive disservice to the cause of 
Bangla Desh. .. 

THE VICE-CHAIRMAN SHRI A. D. 
MANI) : I would have called Mi. Sardesai at 3 
o'clock but Mr. Rajnarain came and told me that 
he had been given permission by the Depuiv 
Chairman to speak at 3 o'clock. 

 

SHRI BALACHANDRAMi \OX: Thai is 
exactly, what wc object because it is our right 
to be called earlier. 

SHRI DEV DATT PURI : On a point of 
order, Sir. Under Rule 161 a Member can speak 
only for 15 minutes on a Resolution. Now 
having regard to the most atrocious things said 
by the hon'ble Member, I propose thai whatever 
he said after the 15 minutes were over, should 
be expunged. 

SHRI BHUPESH GUPTA : Eitfaet it should 
be expunged or we should be allowed to speak. 

SHRI  S. G.  SARDESAl    (Maharashtra) : 
Even if it b expunged, I am going to speak  on it.   
It   is very funny.   He has given a (hall and I want 
to accept it. 
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SHRI BHUPESH GUPTA: We did not 
disturb Mr. Rajnarain and I hope he will not 
disturb us. 

SHRI PITAMBF.R DAS : I have a suggestion 
to make. My suggestion is this that it is very 
natural, alter the speech of Rajnaramji, for our 
friends to feel aggrieved because be lias said 
certain tilings which they may not like. Now we 
want to finish by 5 o'clock. Let us start with 
Mr. Sardesai. I will request Mr. Om Metua not 
to press the claim of his party now. 
{Interruptkn} How can you prevent me from 
making an appeal ? It is for you either to accept 
it or not to accept it. 

SHRI BHUPESH GUPTA : My submi lioi 
Sir, is... 

 

SHRI BHUPESH GUPTA : I am very glad 
that he is prepared to listen to Mr. Sardesai. But 
this issue we have made a partisan issue. 
Therefore, I would like the Congress Members 
also to speak after Mr. Sardesai has spoken 
since    Mr.   Rajnarain    has   had   his  full  
say. 

(Interruption byShri Rajnarain) 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, 1 do not want to take away the right 
of other Members. We may have our differences 
here and there. But fundamentally we agree on 
many things. Will Bangla Desh be liberated by 
such kind of speeches ? I submit to you that we 
have to sil longer today because you did not 
slide to the l a -minu te  rule. There-lore, having 
taken the rights ofolht r Members at least give 
them the right to express them-selvi .... 

SHRI S. G. SARDESAI : Mr, Viee-
Chairman... 

THE VICE-CHAIRMAN (SHRI A. I). 
MANI) ; Kindly sit down, Please aUow tm to 
speak. 

SHRI S. G. SARDESAJ : Von allow so many 
people 10 speak, but you do not. allow us to 
speak. 

(htcmiptb 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Please, you must allow me to speak. 
Now, Mr. Rajnarain has made an attack on the 
Communist Party. 

SHRI S. G. SARDESAI : Not only on the 
Communist Party. .. 

(Interruptions) 

SHRI A. G. KULKARNI (Maharashtra) : 
On a point of order. 

(Interruptions) 

SARDAR SWARAN SINGH : May I 
suggest n way iHii ? 

[Interruptions) 

SHRI BHUPESH GUPTA : We must have 
our say. 

I Interruptions) 

SARDAR SWARAN SINGH : Sir, I would 
suggest that Mr. Yajet, who is on his legs may 
be permitted to speak and thereafter you may 
allow Mr.   Sardesai Ins due lime, 10 minutes or 
15 n i i 111111 

SHRI BHUPESH GUPTA : Why 10 miputes 
? Mr. Sardesai will speak fot as ' long :i   Mi,   
Rajnarain spoke. 

SARDAR SWARAN SINGH : And to the 
extent you allot rime for Mr. Sardesai, we can ii 
longei to 

SHRI A. G, KULKARNI ; On a point of 
order. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI): Please sit down. I am giving my ruling. 
In view of what the Minister for External Affairs 
has said, the House will sit beyond 5, and we 
will hear Mr. Sardesai. Mr. Rajnarain took half-
an-hour. So, Mr. Sardesai will have half-an-
hour. 

SHRI S. G. SARDESAI : He gave the 
challenge and now he is running away. 

SHRI BHUPESH GUPTA ; The House has 
lost nothing by the departure of the disrupter of 
the Bangla Desh movement. 

(Interruptions) 

SHRI CHANDRA SJ1EKHAR (Uttar 
Pradesh) • Mr. Vice-Chairman, Sir, I have 
nothing to say about this controversy. Any 
Member has got full liberty to express his views, 
howsoever absurd or nonsensical those views 
may be. But there is some limit for everything. 
Mr. Rsjnarain of late has been developing this 
habit that he makes some irresponsible remarks 
in the House and after that, lie makes one pretext 
or the other to walk out. I think it is high time 
that the Chair should take note of it and should 
reprimand this behaviour ol Mr. Rajnarain. It is 
against Parliamentary etiquette. It is against all 
canons of parliamentary behaviour. 

SHRI BHUPESH GUPTA: Coward. He 
should have stood our speech. 

SHRI   CHANDRA   SHEKHAR:     If   a 
Memher makes specific charges against a parti-
cular party or a Member, he is expected to hear 
the reply also. Mr. Rajnarain has not observed 
this ordinary courtesy and has net maintained 
the decorum and decency of the House. So, the 
Chair should take note of ii and warn Members 
against behaving in this fashion in future. 

THE VICE.CHAIRMAN (SHRI A. D. 
MAXI) : -I would   like  ta mention something 

on this point. Mr. Rajnarain came to me and 
said that lie had been permitted by the Deputy 
Chairman to speak at 3. 

SHRI A. P. CHATTERJF.E (West Bengal) : 
That is not the point raised. 

SHRI BHUPESH GUPTA: Under what rule 
? 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : I had no means of checking all this. 
Then he said his party had eleven Members. 
Then I called for the list. Altogether there were 
ten. I wanted Shri Sardesai to speak. Before I 
called him, Shr: Rajnarain said, "I am going to 
speak before everybody". Shri Rajnarain's 
conduct is reprehensible. I do not know how 
any Parliamentary proceedings can be 
continued if Members behave in the way Shri 
Rajnarain did. I express my sense of 
disapproval of his conduct and I believe this 
reflects die opinon of all who sit here. This is 
not the way to carry on Parliamentary pro-
ceedings. Large number of people are sitting 
in the Visitors' Gallery ... 

SHRI A. P. CHATTERJEE : You should not 
refer to Visitors' Gallery. It is not appropriate. 
It should be expunged. 

THE VICE-CHAIRMAN: I have not 
completed my sentence, I drew the attention of 
all Members even before the debate began that 
undei Rule 161 every one had only 15 minutes 
at his disposal. Sometimes it may exceed by 
one minute or two minutes. It happened in the 
case of Shri Pitamber Das. Then I rang the bell. 
I think I will have to install a bigger hell in that 
section of the House to control Members. 
Kindly see my plight. If Members do not 
observe decorum that is expected of them, how 
can we carry on ? Somebody wants to reply. 
But by that time the other Membei walks out. 
He should have heard Shri Sardesai's reply. His 
reply will go on record. 

SHRI A. G. KULKARNI : Why don't you 
condemn him for running away from the House 
? 

SHRI BHUPESH GUPTA : Shri Rajnarain 
has clone his job. His job is to disrupt the soli-
darity of the movement and that he has done. 
He spoke like Nurul Amin here. I can prove 
that. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI): I have expressed my sense of disap-
proval as a (rained journalist in the firmest 
possible way. Harsh word-; do nol improve 
matters. I say harsh words do not give a very 
good account of Parliamentary proceedings. If 
we want to keep him here, we cannot compel 
him. We cannot have a Marsha! to prevent him 
from lca\ trig. 

SHRI BHUPESH GUPTA: It is good 
riddance. 

THE VICE CHAIRMAN (SHRI A. D. 
MAM'i : T do nol express an) opinion on that. 

SHRI A. P.  CHATTERJEE :   I  am  not in 
the controversy. IT you prolong the discussion, 
my party also must have a chance to express its 
views. Shri K. P. S. Menon has given his name.   
He should be given a chance today. 

THE   VICE-CHAIRMAN    (SHRI   A.  D. 
MANI) :   Have you any objection ? 

SHRI K.P. SUBRAMANIA MENON: This 
is an important matter. We insist that today's 
proceedings should not be closed before bearing 
our point of view on this issue. 

SHRI A. P. CHATTERJEE : Our point of 
view must be heard today. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Not at litis stage. I would like to 
mention one thing. Shri Bhupesh Gupta and his 
party have been attacked. Members from the 
Consultative Committee have been a t tacked. It 
is a matter concerning the privileges of 
Members of ibis House. Your party has not 
been attacked. 

SHRI   A.   P.  CHATTFRJEE:     V   far  as 
Resolution is concerned, our views must go on 
record today. 

THE VICE-CHAIRMAN ( SHRI A. D. 
MANI): Your party is not in the same category 
as his party.   He was singled out. 

SHRI BHUPESH GUPTA : In fact we should 
have been called before Shri Rajnarain. Before 
Shri Rajnarain Shri Sardesai should have been 
called. We accommodated him.'There-fore, Sir 
.... {Interruptions) _ ... Therefore, Sir, on that 
ground alone... (Interruptions). 

SHRI A. P. CHATTERJEE : Sir, if he goes 
on like this, our views  also   must go on record. 

I cannot understand this that a particular party 
has been the object of attack and therefore, that 
party will be allowed to have its views. After all. 
Sir. this is a resolution iiv which we should all 
also would like to go on record. 

THE VICE-CHAIRMAN ( SHRI A. D. 
MANI) : I have taken the consensus of the 
House ... (Interruptions) ... Please wait. I will 
put one. particular issue now. In view of the fact 
that Members of the party which Mr. Bhupesh 
Gupta represents have been attacked and many 
derogatory remarks made about them, they 
should have their say today so that til.- debates 
complete as far as this issue is concerned. Then, 
Mr. Yajee will reply on behalf of the Congress 
Party.,. 

(Interruptions) 

SOMF. HON. MEMBERS :   No. ,„.. 

SHRI G. A. APPAN : No, Sir. You cannot 
say like thai. 

SHRI CHITTA BASU : You cannot say like 
that, Sir... 

SHRI A. P.  CHATTERJEE :   Sir, this will be 
giving an unprecedented ruling.    Sir, with your 
permission may I say... (Interruptions) 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Please sit down. I do not want 
anything now. Mr. Ghatterjee, you area lawyer 
of great reputation and you never use a word 
unnecessarily. 

SHRI CHITTA BASU : Sir, don't go on 
giving such certificates. 

THE VICE-CHAIRMAN ( SHRI A. D. 
MANI) : The debate does not cad today. It will 
be carried on lo the next day, 

SHRI  A.   P.   CHATTERJEE:    Sir, may I make  
a   submission   with    your permission  ? 
(Interruptions). 

SHRI M. N. KAUE (Nominated) : It will sit 
up to six o'clock or seven o'clock ? 

SHRI A. P. CHATTERJEE : Sir, may I make a 
submission ? If you insist upon this ruling that 
because a party has been attacked, in order that ih- 
debate should be made complete that party 
representatives should be  allowed  to  speak and 
thereafter the House will 
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adjourn, thai will be creating, if I may say so 
with great respect, a very bad precedent. Sir, 
on the floor of the House, whenever a 
particular Member speaks, unless he is called 
to order by the Chair and unless the words 
spoken by that particular Member are 
expunged, those words arc on the record as far 
as that particular party is concerned and as far 
as thai particular person is concerned. If this 
kind of a ruling is given that because a 
particular party has been attacked he must be 
allowed to speak and nothing else will go on 
record after that, that will be creating a bad 
precedent which, I think, is something 
extraordinary in the annals of parliamentary 
history either here or elsewhere. 'Therefore, I 
will be submitting this : Of couisc, as far as 
Shri Bhupesh Gupta's party is concerned, it 
must have a chance and he will reply to the 
criticisms that have been made against him. I 
completely agree with this. Bui, even then, 
Sir, it is an important issue, the issue of 
Bangla Ucsh, and in order that the debate may 
be complete—you used the words, Sir, "the 
debate should be complete—" ... 

THE   VICE-CHAIRMAN    (SHRI A. D. 
MANI):  No. 

SHRI A. P. CHATTERJI : You said that, Sir, 
in the sense that the debate may be rounded oil" 
on this particular day and I, therefore, say. Sir, 
that in order that the dabate may be rounded off 
on this partcular day the different sections in the 
House also should be allowed today. Otherwise, 
the House will have to go on until those 
particular sections give their opinion. You 
cannot have this way that because Shri Bhupesh 
Gupta's party has been % attacked he will speak 
and thereafter the House will adjourn. We have 
also our viewpoints to express. 1 cannot agree to 
this. Of course, 1 agree thai Mr. Bhupesh Gupta 
must be given a chance. But, at the same time, 
our party must also be given a chance. 

SHRI   ffiHUPESH GUPTA:  Sir.  may I 
make a submission ?    {Interruptions) 

SHRI N. SRIRAMA REDDY (Mysore) : Sir, 
full time should be given to us also. We are not 
satisfied with the time that has been given to us. 
It is only live minutes. You must , give some 
more time to us also to make our viewpoints 
clear.   {Interruptions') 

SHRI BHUPESH GUPTA: Sir, may I make 
our position clear V If you want to sit overtime, 
we have no objection. Certainly not. Even when 
Shri Rajnarain was making the filthiest and 
provocative speech going beyond   the  limit   o!   
tolerance,   we   kept cjuiet. 

THE VICE-CHAIRMAN: SHRI A. D. 
MANI) :   Leave all that. Mr. Bhupesh  Gupta. 

SHRI BHUPESH GUPTA : Now, if you give 
time to others also, we shall certainly bear with 
it and we have no objection. But it should be 
only on merit. After that, Mr. Sardcsai should 
speak and after that, if you have lime, we will 
speak. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Now Mr. Sardcsai. Ii is now ihree 
minutes lo five. You can have hall'-an-hour. He 
lock half-an-hour and I will give you half-an-
Iiour. 

SHRI N. SR1RAMA REDDY : What ;.bout 
others ! 

SHRI PI1 AMBER DAS : May I know 
whether the lion. Foreign Minister is going tu 
speak today .' 

THE VICE-CHAIRMAN (SHRI A. 1). 
MANI) : Let us not anticipate things. Let Mr. 
Sardcsai speak now. 

SHRI N. SRI RAMA REDDY : What about 
me now ? 

THE VICE-CHAIRMAN ^SHRI A. D. 
MANI) : Front your side Mr. Pande has already 
spoken. Now Mr. Sardesai. I have had tiie sense 
of the House for allowing lime to Mr. Sardesai 
to speak. I am not going to listen 10 further 
interruptions.   Mr.   Sardesai. 

SHRI N. SRIRAMA REDDY : Arc yo 
making it a debate on Mr. Rajnarain's speech or 
are you making it a debate on the Bangla Dcsh 
situation ? We would like lo know. Wc must 
have our share of the lime. Half-an-houi or one 
hour you may allow to others, but you must give 
me lime to speak on behalf of ni) party today. 

THE    VICE-CHAIRMAN    (SHRI A, D 
MANI) : Tiie Chair will consider your request 

SHRIS. G.   SARDESAI : Mr.   \ ice-Chair 
man, Sir, as you   can  very well  understand,  J 
would like to begin my speech by expressing nv 
shock and   horror  a)   the  speech delivered   b' 
Shri  Rajnarain.  And   why ? Is it just becaus he 
attacked our party ? Of course   he  attacks cur  
party and I am going to protest against it Bui 
why is ii that I am. shocked ? Not   basicall 
because of what he said about our parly.   I wa 
shocked   because  I  was wondering all the tin) 
whether it was the voice  of  an   Indian patric 
that   I  was   listening   to, or it was the voice c 
Islamabad and Washington thai 1 was  heari&j 
Thai   ii   the question which came before me. 
am not bothered and my party docs not need t 
defend   itself and   I  say   that is not my poio 
The basic point  is  this  that  his  speech   toda 
does  service   precisely   lo   the   ruling junta   < 
Pakistan,   precisely   to   Mr.   Nixon,   and   doi 
immense  disservice  precisely   to    the    
frcedoi 
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struggle of Bangla Desh and ihe unity of 
India .  Tliis is my fundamental point. What 
was his starting point ? His starting point was 
to create and to show all manner of suspicion 
and distrust between the Government of India 
and the 5 P.M. 
Government of Bangla Uesh. He wants to 
create suspicion between the tuo. He wants to 
create suspicion and mistrust between the 
Bangla Desh movement and the Soviet Union. 
What is Ihe meaning of this ? By this, are you 
helping the Bangla Dcsh freedom struggle, or 
are you trying to disrupt the unity," of the 
struggle ? That is the basic point I want to 
raise. 

Now. Sir,   I was   surprised   and   I must I 
e 
very blunt about it—I uisi i  he had been   hen 
he has been cowardly .........  

THE    VICE-CHAIRMAN     (SHRI  A. D. 
MAN!) :   Any way you are going on record, 

SHRJ S. G.  SARDESAI :     I want to  ask. 
Does Mr. Kajnarain consider himself the 
super-patriot of BangJa Desh ?    Does   he   
consider himself   to   be   more   patriotic   
than    Sheikh Mujibur Rahman himself, more 
patriotic   than Mr. Tajuddin, more patriotic 
than Mr. Nazrul [slam, who is "the   Vice-
President '.'  He   ought to know that these 
leaders of the Awami Le whom he glorified, 
the office-bearers, the Vice-President and the 
Prime Minister of the Bangla Desh    
Government,  have  thanked  the Indira 
Caiull i i  Government for the help given to 
them. Vet,   he  has  not   the check  to  say  
that this Government  is betraying them. Mr. 
Tajuddin ind  the  Vice-President  of  the  
Bangla   Desh Government have  thanked  the 
Soviet Govern-neni  for Treaty.  And yet he 
denounces it, Is his  anyone   going to believe 
that you support he Bangla Desh freedom 
struggle .' What have ou done for Bangla 
Desh r     It is   the   Mukti laltini  which is 
lighting there   and   sacrificing s blood.   Il is 
they who are thankful to India, is they who 
are thankful to the Soviet Union, low does it 
lie in his mouth to say such things;1 o, the first 
thing that I want to say is that this the kind of 
thing which the   Pakistan  Radio uts out; this 
is the kind of thing    which    we Bar from 
Washington.   He ought to    be   asha-icd to 
call   himself an   Indian   patriot   or   a ivcr 
of Bangla Desh.   i accuse him of assisting 
ikislan and assisting the   enemies   of  Bangla 
esh.   This ia my charge against him. 

Now', Sir, I come to my   party.     11"   says : 
Why is die Communist Party   being    admitted 
to die struggle in Bangla Desh ?   I want to tell 
him     that    this   is    precisely    the    
American propaganda in India to-day.    And my 
reply to him is diis, that   the   Communists   in    
Bangla Desh are fighting   as   valiantly   and   
shedding their blood as anyone else in Bangla 
Desh.   The treasury benches can tell us whether 
it is a   fact or not.   Docs he know  Moni Singh 
?     Does he know^ that Moni Singh  fought  lor  
the  toiling people of East Bengal long before 
the Partition? He was a great leader of the 
Hajang   people, a great patriot of East Bengal 
subsequently called East Pakistan.   For years he 
had been   in   jail and had always been fighting   
f>r  the   toiling people of East Bengal.  And 
now he is lighting for the freedom of Bangla   
Desh.   This   is   the Communist Party cf East 
Bengal.   And   he asks why such a Communist 
Party should be in the Co-ordination Committee. 
There arc number "I parlies.   The Awami 
League is   of   course,    the biggest parly and 
they won the biggest victory. But didn't 
everyone desire alter that, that however big the 
Awami League may be or however small the 
other   parties may be. all die iorees of freedom 
in Bangla Desh should come together ? Maybe  
the other forces are small.     The   other forces 
are not saying that they are as big as the Awami 
League.   But they have also a contribution to 
make to the   freedom   of   Bangla Desh. The 
Communist Party is there.   The  Bhashani Party 
is there.   Other parties are there.     Have ilic\ no 
righl t" light I ir the freedom .<\ Bangla Desh ?  
Anyone w ho loves Bangla   Desh should feel 
happy dial ihe  Awami   League   and   the other 
parties are fighting together.     Insiead of 
welcoming that, Mr. K a j n a r a i n  wants to  
drive a wedge hi the unity of the  people    of  
Bangla Desh.   He is the traitor.   I openly accuse 
him : he is a traitor who has betrayed   Bangla    
Desh and those who are fighting for it.     He   
cannot speak against those    who    have written   
their love of Bangla   Desh   with   their  blood   
and sacrifices.   I would like to know   what   he   
nag done for Bangla Desh   before   he   comes   
with these things. 

SHRI BHUPESH GUPTA : Shout against 
I n d i r a  Gandhi. 

SHRI S. G. SARDESAI : Yes, Prime 
Minister; he has developed a hatred for the 
Prime Minister, lie i-. i diseased man. Ijust 
(.annul understand his morbidity towards the 
Prime Minister.   Even if the watch   is  law   
by 
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5 mi.uites, lie drags in the Prime Minister, 
Whatever   the   subject on   earth,   the    
Prime 
Minister must lie dragged in. What is this? 
What is this polities ? We criticise the 
Government, surely we have requests and 
suggestions to make to the Government bul my 
submission is thai whoever divides the unity of 
this country, divides the unity between the 
people and the Government and the unity of 
India and Bangla Desh in tiie common struggle 
for the freedom or Bangla Desh, he is an agent 
of Yahya Khan. He is an asjenl of Yahya 
Khan, no matter what he may talk or what he 
srivs. 

Sir, I am very sorry to have taken so much 
time of the House on this issue. Surely, I did not 
have these things in my mind in the beginning, 
1 have ce r ta in  points which ! would like to 
adi l ic-s  to the Government. In the context of 
this political  heat, it may appear as if I am 
going from something higher to a lower key, 
bill I have to say a few words about the refugees 
before I come to the political aspect of the entire 
problem. I will draw the attention ol the 
Defence Minister to the humanitarian aspect of 
the question namely, looking after the refugees. 
They will go back : we want them to go back 
and we will succeed in sending them back There 
is no doubt about it. But our comrades who are 
doing a lot of work among the refugees, have 
recently complained about the sufferings of the 
refugees which are serious, unnecessary and 
which can be rectified. These complaints are 
growing. For example, the food meant for 
refugees is going in the black market. I am not 
saying it from any Other point of view. I want 
that these things should be looked into. It is a 
question or the morafeof the refugees. You have 
to be very careful so far as the camps in 
Meghalaya in particular are concerned. We 
know there arc tribals there and other problems 
also. Serious complaints are coming from a 
camp like Bagmara. Winter is coming. They 
need blankets, they need woollen clothes and I 
can say that they are not being looked after as 
well as they should be. I can say that and I am 
saying that, so that the Government may look 
into it and see that these things are improved.    , 

Coming to the political  aspect, I have no 
desire to repeat certain positions which we 
have taken in the past. So Far as the political 
aspect is concerned, to my mind what the 
Government needs to do. what all of us need to 
do today, is to take cognizance ol' certain 
'developments which have taken place in   the   
recent   months 

a id which should, therefore, give us a more 
concrete and precise definition of the kind of 
tasks which we face today. I have a very broad 
picture of the issue. I know the basic positions 
which the Patliamenl has taken so far. 
I will explain what precisely I have in mind. 
When I think of the concrete situation which 
has developed in the recent months, the first 
and the foremost t h ing  is this. Their is no 
doubt that the activity of the Mukti Bahini 
guerillas has increased tremendously and all 
glory to them, all tribute to them. Also we 
recognise thai the Government of India has 
done something in the matter. Nobody says 
thai ii is not doing anything. The itaining, 
the equipment, thenurabjr, the striking power, 
the. co-ordinal ion of the Mukti Bahini have 
substantially    increased    in    the    Very     
rereut 
period so thai for tha first time I think, not 
merely for propaganda but from a very ol., ive 
Judgment we are in a position to say thai there 
are certain areas which are, 1 would say, 
scniiliberated. I am cautions in these things 
because I know of these struggles. Liberation is 
a very big word. When you say you have 
liberated an area you must be able to carry out 
your own Government in those areas. So 
liberation is a very big thing. But Yahya Khan's 
writ does not run there, in a number of areas. In 
that sense certain areas are liberated, big chunks 
of areas have bsen liberated. 
II is not only a military achievement—I will 
come to that point later on—but it has also 
very serious political implications from the 
point of view of recognition of Bangla Desh 
Government. This is a substantial change 
which has occurred in the recent period. 

The next thing 1 would like lo pass on lo is 
that this bin advance in the Mukti Bahini 
activities combined with the signing of the 
'.i,.in-Soviet Treaty has had an impact even on 
the chancelleries of the western powers. These 
two things have compelled them to re-think. If 
the Mukti Bahini had not grown as i< has dime 
iii die last three months, if the Indo-Soviet 
Treaty had not taken place in the last two or 
three months, I am doubtful if even the Prime 
Minister's tour would have yielded results as it 
has done. It has certainly yielded some results ; 
I am not one of those who say-that the tour has 
been quite useless. Now in what sense has it 
yielded results?  The statements made by 
many people outside and by the Government 
bring out clearly the results which   have been 
yielded.   I am  not  thinking 
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[ Sliri S. O. Sardesai ] so much of France; I 
have mainly in mind the United States because 
after all the position of France. West Germany 
and the United States is not the same. Everyone 
knows that. After all life being what it is, the 
position in Ununited States is more important 
than thai in the other two countries. What is the 
change in the position that has come about ? 
The change undoubtedly is litis that now they 
recognise that Bangla Desh has come to stay 
which four mom lis ago they were not prepared 
to recognise. Whether you like it or not Bangla 
Desh just cannot be wiped out. T think even 
President Nixon has realised this that it has 
come to stay. Naturally this is a big shift and the 
Western powers have also shift because now 
they know that if war takes place the Indo-
Soviet Treaty is there and a big war is a serious 
thing for them. So by and large this big shift has 
come about because of the objective reality of 
the Bangla Desh struggle. 

Thirdly, I have no doubt that in the inter-
national community politically Pakistan is flu-
far more isolated now than it was ever before. 
Its supporters, those who supported it and who 
continue to support it even today like the 
western countries cannot go the whole hog with 
Pakistan as they did before. In that sense 
Pakistan is isolated now. In this context what 
should this Government do about it? 1 would 
like the Defence Minister to give us their plan. 
There is nothing very secret about it ; there is 
nothing that should be kept from the country; all 
of us should know about it. What precisely is 
their estimate of the change which has come 
about in the policy of the United States ol 
America ? That is the important point. I will 
give you my assessment; you may agree or you 
may not agree. My view is—and I am speaking 
for my party ; of course it goes without say-
ing—that the Americans have changed their 
tactical line but they have not. changed their 
objective. Their tactical line is changed. In what 
sense has it changed ? It has changed in this 
sense that three months ago they were saying 
that Bangla Desh is a purely internal problem of 
Pakistan and nobody has any right to speak 
about it. We are not going to speak about. We 
know only the Indo-Pak conflict. So all the time 
they were saying thai this is an internal problem 
of Pakistan and nobody has got the right to tell 
Yahy.i Khan what be should do. Now that does 
not work ; that son of bulldozer thing does not 
work because Bangla Desh  has  come  to  stay.   
And what   is  the 

shift in their position ? The shift is they now say 
thai a political settlement is necessary. This they 
were not saying four months ago. The Western 
Powers were not saying four months ago that a 
political settlement is necessary. They said : 
"You have no business to poke your nose into 
it." Now, they say that a political settlement is 
necessary. I want to warn litis Government, not 
merely to caution it, but to warn it strongly thai 
a very disruptive period in the whole movement 
is coming so far as the policies of the Western 
Powers are concerned. Disruptive in what sense 
? It is not the crude position that they took that 
this has to do only with Yahya Khan. It is 
disruptive in the sense that they are taking a new 
line. This new line has come out in different 
papers. It is ibis that a political settlement is 
necessary. Point No. 1. Together with it come 
two other things which we should not forget. 
What is this (lommis&ion coming for ? I want 
if. be absolutely clear on this point and I want 
the Government to clear what the position is. 
What is this Gorr.mission coining for ? I have 
not the remotest doubt in my mind that it is 
coming to say three things. Tilts Commission is 
going to say that there should be a political 
settlement in respect of Bangla Desh. They are 
going to say that there should be a political 
settlement because our Prime Minister has her-
self said that they should go to the root of the 
problem. They arc going to say: We are pre-
pared to go to the root. They would say that a 
political settlement in respect of Bangla Desh is 
necessary. This is what they are going to say, 
but together with it they are going to do two 
things. Firstly, they will search for soft spots 
inside the Bangla Desh Government. Facts ol 
life must be raced. They want to have their fifth 
column inside. First of till, they want to bring 
about disruption in the Bangla Desh i iiment. 
Their political settlement means thai they wain 
to disrupt. Secondly, this commission is going 
Co say: Yes, political settle n i r i i i  is necessary, 
but that gives no authority to India to interfere in 
the internal affairs of Pakistan. People in West 
Bengal are interfering in the internal affairs of 
Pakistan. This the Commission is bound to say. I 
have not the remotest doubt about it. When they 
come I do not know ii, lint the Defence Minister 
will explain thai they have come as friends. 

SARDAR   SWARAN    SINGH: lam   no 
longer   the Defence Minister.   I have   left   
thai long ago. 
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SHRI S. G. SARDESAI : I am sorry. I spoke 
with a little heat in the beginning. Please excuse 
me. I apologise to you for it. In any case you can 
speak for both. My point is this. They are going 
to make out a case for a political settlement, but 
they will say : still why do you interfere ? The 
other day at a press conference in Western 
Europe, the correspondents asked Mrs. Gandhi 
many questions. I tell you the most significant 
question was put in Brussels. Everyday I was 
reading the papers. One of the press 
correspondents said that there are television 
pictures of East Bengal guerillas being trained 
on West Bengal soil. This is what the Prime 
Minister said and I am happy and oroud of it. 
The Prime Minister said : "We will not stop it." 
She gave that assurance. Although she said : 
"What could we do ? ", she also said that we are 
not going Ki slop it. My point is this. The 
American commission, whatever it is going to 
do, will combine three things. Political 
settlement, 'Yes'. The other two things are, 
Indian interference must stop and, therefore, 
start negotiations. This is what I am saying. Step 
by step are we going to be drawn into it ? I will 
be very happy, as I said, if these points are 
explained by the Foreign Minister. Frankly, not 
only myself but others also feel a little anxious 
about some of the statements—attributed rightly 
or wrongly and he should clarify them—which 
have come in regard to this commission. First of 
all, the point which 1 want to be char about is 
this. The newspapers have said that it is a 
commission going to be sent by Mr. Nixon. If 
that is so, it is an official commission. It is not a 
group of journalists. It is not like a 
parliamentary delegation. It is an official 
commission appointed by the President of a 
foreign Government. A very fundamental and 
basic principle is involved. The question of 
sovereignty is involved. Can an official 
commission appointed by another Government 
come and make enquiries here ? Even if it is a 
hypothetical question, can they do it ? How can 
it come ? It will want to take evidence, ii will 
call for witnesses, it will say, we want to go to 
the borders of East Bengal, we want to know 
what is happenii the guerillas, we want to 
examine the Government of India. The first 
point is, if it is a Commission appointed by the 
President of the United Stales, Mr. Nixon, the 
basic jurisdical position is that we must say that 
nobody has got the right. To begin with, I am 
not going into the poli t ica l  aspects. 

SHRI N. SRI RAMA REDDY : The Prime 
Minister has said that she has no objection if 
anybody comes. 

SHRI A. P. CHATTERJEE : How can you 
confine it ? 

SHRI S. G. SARDESAI : Let me have my 
viewpoint. Everybody hhs got his viewpoint. I 
know that the Prime Minister on the n*xt day in 
a certain part of her statement was denying that 
she was saying that kind of thing. 

SHRI BHUPESH GUPTA : I have to say 
something. I have made certain inquiries from 
that Bench. 1 find that there is no basis for such 
a press report.   Is it true ? 

SHRI  S. G. SARDESAI :   Let   me  explain 
what I want to  sdy...(Interruptions)   I will speak 
. as much as I want 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) :   You go on, Mr. Sardesai. 

SHRI S. G. SARDESAI : The point which 
I am trying to make is, suppose it is an official 
commission. What are its terms of reference ? 
Nobody knows them. No formal thing. They 
say, no longer will we equate Pakistan and 
India. They have learnt all these phrases by 
heart that "we will not equate India and 
Pakistan. We do not consider it purely an 
internal issue. We are prepared to go into the 
cause." All these phrases are repeated. 
Meanwhile a situation will be created in which 
we will be so entangled in the whole thing that 
we can mo\e neither forward nor backward 
aid the whole thin; stuck up.  That is my 
very serious fear. So. 1 would say, whatever the 
character of that commission, whatever its 
terms of reference, whatever it it, I want this 
Government to come out unequivocally and 
clearly and say that we want no commission, 
the issue has been thoroughly explained to Mr, 
Nixon already, no further investigation is  
needed and   the   only   thing   which   is   now 

i   is   to   compel   Yahya Khan to   re] 
Shi ikh   Mujibur   Rahman   and to talk   to   the 
Bangla Desh people,   There  is nothing else  to 
be done.   'I'll ., position   must be absolutely 
and clearly taken. 

Th"n, what do you do? Two things I want 
once again to say. After all, why it that these 
Western powers have been compelled 
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to act like that 'i It is because Mukti Bahini's 
activities have been increasing. Let us not 
congratulate ourselves because it is the growing 
activities of the Mukti Baliini which have 
compelled rethinking not only in Washington 
but I would say also in Peking. If that is so, let 
us be frank about it that the Government of 
India's aid and assistance to Mukti Bahini have 
to increase many times more than now. And I 
am blunt and frank about it. The whole world 
knows about it. There is no legal quibbling 
about it. But the point is precisely they should 
be dealt with the way just now demanded—the 
Bangla Desh Government should be recognised. 
Otherwise, I do not think you can do it. And the 
recognition of Bangla Desh will also be a 
weapon to prevent the Americans coming and 
disrupting the Bangla Desh Government. So, 
from all these points of view, you should 
repudiate any suggestion that any of these 
Governments can come and inquire into the 
problem any further. There is nothin more . i be 
inquired ii to, just nothing. This is number one. 
Secondly, strengthen further and far more 
Mukti Bahini. Thirdly, let us take the thing into 
our hands and recognise Bangla Desh. 

The last point—I have not taken more than 
half an hour—is that the economy of the 
country is just as important as we concentrate 
on the political areas. I think there are no two 
opinions on that. In spite of the fact that it is not 
in the sphere of the Foreign Minister, I would 
like to say about the sort of new levies and 
taxes on newspapers, on railway fares and on 
postal articles. This is not the way of unifying 
and rousing our people to face the danger of war 
threat from Pakistan. It is from this angle tbat I 
am raising this point, not from the angle 
of'garibi hatao'. That is the fundamental 
question, that will come. But from the point of 
view of the immediate situation litre now in  
India,  if you want  the unity 

of the Indian people, please do not try to tax 
them. All sorts of suggestions are there, what 
we can do, land measures, tax on corporations 
and all these things. Is this the way to go about 
it ? If in this period we are going to increase 
taxation—and prices have already risen so 
high—I am really afraid that the kind of unity 
that we want to achieve for the purpose of 
facing Pakistan will get weakened. I am further 
alarmed if the Government of India says that 
there are some people who, in order to take 
advantage of the economic distress—and 
naturally the advice is to us—might resort to 
agitational methods. I want to say that it is not a 
question of our wanting. For the sake of the 
unity of the people this economic question 
should also be gone into along with the political 
problem to  which I have referred. 
I hope while replying these points will be 
considered. 

SARDAR SWARAN SINGH : I think it is 
my duty just to clarify one point because there 
may be misapprehension with regard to the 
Government position about the press report 
relating to this U. S. Commission. I would like 
to say categorically that the United States 
Government or their administration have never 
approached us that they are contemplating the 
sending of any Commission. I want to say 
absolutely clearly that we do not recognise the 
authority of any other government to constitute 
a Commission and to make enquiries   
thereabout. 

THE VICE-CHAIRMAN (SHRI A. D. 
MAN I) :    The House   stands   adjourned   till 
II A. M.  on   Monday,  the  22nd  November 
1971. 

The House then abjourned at twenty-
seven minutes past five of the 
clock till eleven of the clock on 
Monday, the 22nd November, 
1971. 

(Raja) Ram Kumar Press, Lko., 9-2-72/570. 


